
Centi&l Mdndnistrative Tiibunal
Printipal Bench

CA Nc.1045/95

Hon'ble Shri h.K. Ahooj..a, nerbe'fA)

M

New Uelhi, this 19th day of Oecembei, 1  9 5

Shri Kertar Sin-h
S/o Sh, Dage ham
1/q qi,Na,596, Sectoi 12,
RK Put am, iMeu Dsllmi, .. AppiX- f-nt

(  Thicugi-i Sn.T.C.Aggarual, Adv.)

versu s

1. The Chief Secretaiy,
Delhi Administration
NCT, Shyam Nath riaig,
Delhi,

2, Commissioner,
Fcoq Supplies ana
Consuri'.er Affairs,
K-81ock Uikash BhrUan,
New Delhi. .. - espon.Jents

(Through Sh.B.S, Gupta, Adv.)

CRDCh (Oral)

Hon'bie 3h. R.K. Ahoq^, rieibet (A)

The applicant in this case is sggiitvea

that he was not considered for ciossino iha

efficiency bar in the pay scale of Rs.2f:C-4LL

while working as LDC in the Cxcise Dep&itmtnt of th

Delhi Administration. The applicant states that
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he joineQ service as Class lU employee

in 1S6& and uas appointed LOC on 11.1.7b.

He uas due to cross efficiency bar in the

scale of LdC u.e.f. I.B.fcO but^could

not cone because the respondents failPd

to take action to consider his case. He also

alleges that repeated representation made

by him to obtain relief elicited no i spcnse.

He therefore seeks direction ♦i the lespondent

to allou him to cross efficienc^ b;r in the

grade of LDC as oue,

2^ The respondents in their reply have

stated that the applicant uas placed unaer

suspension uhen t-h« enquiry uas conuuctea

resulting in imposition of penalty lt?^ ttxe ray

to the louer post from LiOC to LdL in 1993,

Houayer, the respondents states ttteft in para 4.

of the reply they are nou considering his

case for crossing the EB and for that

coirespondente is being made with the ccncernea

department, namely, the Excise uepaitment for

obtaining his vigilance clearance and other

requireifiaM documents.
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3  In the circumstancee of the case ,

the n-atter can be disposed of at the initial ^tage

itself as agreed to by both the id. counsel

uith the direction that the respondents will

consider the case of the applicant for corossing

the efficiency bar within a period of three rronths

from the date of the receipt of this order.

In case the applicant's nant is cleared,the

respondents will arrange to pay him all the

arrears as per rules within a period of three

iTonths thereafter. No order as to costs.

(44
( B.K. Ahooja )

flember (A)
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